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BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL

AHMEDABAD BENCH

AHMEDABAD

Court 2

IA 156 of 2020 in C.P.(1.B) No. 424/NCLT/AHM/2018

Coram: HON'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON’BLE Mr. CHOCKALINGAM THIRUNAVU KKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 24.02.2020

Name of the Company: Nuvoco Vistas Corporation Ltd
V/s
Archon Powerinfra India Pvt Ltd

Section : Section 12 r.w 30A of IBBI 2016

S.NO. NAME (CAPITAL LETTERS DESIGNATION REPRESENTATION SIGNATURE
1. Ak Laddha Mwveeds Wuuuh’o\wl Cy-e YOV %@
2. Pwosrout Shosng Ad veocode. R espaded - \M‘

5 My ORDER
V) $H onRsAT \@.p Y’
The parties are represented through learned counsels. The IRP is present in Person. B

The instant application is filed under regulation 30A of the IBBI (Insolvency
Resolution Process for Corporate Person), 2016 with a prayer to allow the
Operational Creditor to withdraw the instant application.

On perusal of the records, it is found that the application filed under Section 9 of the
IB Code was admitted on 10.02.2020, thereafter, the IRP was appointed and he
carried out necessary formalities.

IRP, Mr. Manish Kumar Bhagat is present in person and has ratified the content so
made by the Operational Creditor. He has fairly submitted that he has received all
his dues and expenses so incurred on his appointment as IRP.

T1ll date no COC has been constituted.

Accordingly, the moratorium ceased to have effect. The IRP is released from his
duties. The Corporate Debtor is freed from the rigour of the CIRP.

Accordingly, the instant application is allowed and stands disposed off.

SO
CHOCKALINGAM THIRUNANUKKARASU MANORAMA KUMARI

MEMBER TECHNICAL MEMBER JUDICIAL
Dated this the 24th day of February, 2020

AD




